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THE DELHI MUNICIPAT CORPORATION (AMENDMENT)
ACT, 1988 |

No. 11 or 1988

[291;h March 1988]
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AnActfurther to. amend the De1h1 Mumclpal 001 rporation Act, 1957

Bg it enacted by Parliament in the Thirty-ninth Year oftthe” Répuiblic
of;India as follows:— . o Lo

1. (1) This Act may be called the Delhi Municipal Corpafatiaﬁ
(Amendment) Act  1988. C o G

(2) Tt shall be deemed to have come into force on the 24th day ‘of
December, 1987
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Tf}rwl Oﬂic1al Gazette extend for reasons ‘to be speciﬁed"fﬁ the notifi-
tionl, the term of office’ of all the “councillors and” alderm By such.
perlod not exceeding one year at a time as it thinks fit,” so “however,

‘that the total period so extended shall not exceed thres, years.”.
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3.0¢1) . The Delhi Municipal Corporation  :(Second ;Amendment)

7Ord1nance 1987 ig hereby repealed.

#12): Notwithstanding suech repeal, .anything done or, .any. action -taken
U,md.,er' the principal Act, as amended by the said: Oxdinance, . shall be

deemed to have been done or taken under the principal Act, as amended
by this Act e
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66 of 1957,

Ord. 9 of
1987.



